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al. Nagar, s/o shri Balu Ram Nagar, ageq abu:aut:.
56 years, Resgident of 28, 3hari Kalyan Nagar Rajio

Kz Bagh,., Jaipur, presently working.as Chief Technical
supervisor O0/o pPrincipal. General Dﬁnacer Telecom, .-
DhﬁtleL JaipUr,: ] T -

4:‘ : s T

' J..Applicant in OA 36/2002

53 years, resident of 78, ,A”adnvur1; Near Bus stand’
80 Feet Poaq, Jailpur, plesentlw wqulng as Chlef :
Technical bup0T01SO£3 0/c Prinecipal General banager,
We]eCOulnlstllc ; daLDdr~~ 10,  Hot- .

N

M lp.LJ.C ut in OA 37/2002
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amr singh Meena S$/o Ayodhya PldSad e enay aged about

55 years, resident of A=15,- ) TP Colonyg Jaipui, presenplyﬁ

working as Chief ‘Technical uUOELVluOl in the office...
of Principal General rﬁnager TLleCOH1D1StrlCt9 Ja;our,

t

./ do.hpplicant in OA 38/2092
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4o' M. Po Meena. 8/o ohrl Mool Chand “%enaﬁ aged about “',

55 vears, resident of "Adarsh Meena Colonys Dausa,’
pre sently uo:rlng as Chilef .Technical Subsrv1sor
O/o acDaOD Phones Dausasi
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oooApplj:l;canzt'in oA 52/20021
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1. Union of India, thro gh the %ebreuary to Lhe Govt
of Inﬂiaﬁ Depar’ et o:.Telecom, Samchar Bhawann
New . Dmlllla . T . A

Date;pfioxder ’ ;Lgﬂ-s;wlﬁﬁ.la

SFSNEL IS NN

2




. R Zs Chief General Manager, Telecom Rajasthan Circleg3ﬁ«* B
Ja ipuar's: : . ; o

a3

. The Principal, General Rnager, Telecom District; :
JRILPUT. A . : B . T

oo s R@spondents 1n all the OAS.'

shri P, N. Jatti, cotinsel for the applicants. _ S
Shri R. b, Agarwal, Advocate, Proxy counsel for
shri Bhanwar B
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Hon'ble Shri M, P, Singh, administrative u@nber _ :
Hon'®ble shri J. K. Kaushik, Judlcial Membero L

;
i ’ : 56600600 : - o {
: i

ORDER

' ' . (?er Hon‘®ble shri J. Ko_KﬁushiK)

i [

The COHtﬁOVeLSY 1nvolved,¢n ail thesm appllcatlons -

/

\.

and the relietf prayed for by the arllcants are. conmnng §
, , L I
ther:fore, all the four applicatlons are being disposed
/ T . ’

;

of by this common order. . s h !

S .

Ly The contmoversy »nvolved ln Lhese cases had._al so :
~— . T i

N

come up befora the dehy&l Bench o£ the Central'

e i . !

mdmkantraulve Trlbmnal in OA:NO0 317/1999 {Bhagwan ?@
§ nas Vs; Union of India and O (S ) decldcd on ll. 7“20010 a
.The controversy came up for adjudicati@n before thisﬁ
Pench in OA No. 6/2002 L.R. Meena vs. U.0.I, &O0rs.,
: where one of us {Mrp J. K. Kaushik), wés a member of f |

i ' ' : ‘
che Dench. In that ‘caseg 1L was held by the Jodhpur

i

Bench that in terms of Government' lettel dated g 

% 13,02.1997 {Annex. £/8) in~eligible Darsons p?onoted o

o Grade IV were not to be reverited but supe numérary

R osts were to be greated for those pe:;ons as persdnalf S

\

- i

N to them., It was alsc held by the Jodhpur Bench‘in‘the




above mehtioned case that in terms. o£ “he judgement ==

¢f Heon'ble the guprems Court in Ajeet SLngh°s - IT

case, (1999} SCcC (L&u) 12
Jromoted in excess of the

o 1,4,1997, would not be

continuved on ad hoc basils,

a scheduled

this law also. .
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) a reuexvcd category candidate

prescribedﬂpercentage prior

reverted though, he may bez

Lhc dlelCdnL oelong;ng

caste candiaateg

gets protectlon under

We consider it appropriate to extract

Lelow letter dated 13,26 1997 issued ‘by the . Department

of TL]ﬁcommunlgatlon in this rcgarq:~

i

“sub : amendment to DGT orders of even number.
dated 10-5-96 regarding procedure for -

promotions

S scheme,

yara 2 (II) and 2 (ITI) of

to Grade IV in the scale of
2000-3200 agalngt 10%

Fosts in the BCR

this office

letter of even number ﬁatedrlo 5 96 is hereby
amended to Lcad as follows "3

Para ’(lI‘

l
'

Those promted officials who will be

rendered inelilgiblée for promtions to
Grade IV in persuance of the orders evan

nunber dated 13,1

7,95, may be protected - .

from reversion by creating as many super-
numerary posts as requlred from to person

o yerson ba31so

4

'
i

para 2(III) The supernumerary posts thus creatdd

to protect reversion of ineligible officials
promoted to Gr,
different interpretation shall get abolished
automatically on vacation of the posts by

IV up to 13.12.95, by a

incukbents due to retirement, promotions/
shifting to other grade etec. or till they
become eligible for promtion to Gr. IV

in their normal turn, '
‘eligible off

‘Promotions of |

icials shall ‘oontinued to be

made as per rule and in accordance with-

the judgement and the,

instructions isuued

in the order of even nunber daLcd 10th

Decamber 1995

The above amendment’ to para 2 of this order
dated 10,596 has the approval

and issued with the
0.0. No. 316/FA

Irrespective of the fackt whether the applicants have ¥
o ISR

(53

eell promted under rost

r reservatlon or

otherwise [v .

of Telecom Commission
Finance concurrence under hhelr
~¢/97 dated 12 2 970"
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under the BCR Scheme, their promotion deserves to be

pictected under the above menti-ned lettér; Acogrdinglygum

<4

e find ruch merit in these applications and the same |

to bhe allowed,

'

Se The Original Applications are accordingly allwwed,
the impagned order dated 2841252001, at Annexure A/Ll, !
in ¢A NMo. 36/2002 and order dated 20,11,2001 at annexure

A/l in @A Nos. 37/2002, 38/2002 and 52/2002, are hereby.

n

quished and set aside with all conseguential benefitsy

No wosis. - , -
l‘ iR _4 :‘\':v:\)q

(J. K. KAUSHIK)

R tnt, ;oA
MEMBER {(J )

{0 P. SINGH).
., MEMBER {A)
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